
TRAL DMINISTRI\TI\iE TE3U RIN1L 

oNLc: 3LNCH, 3A INISLORE 
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Prsnt : Hobl 	hri Ch. RarnEtkrishna Rac 	• 
Hon'ble 5hI 	,3ririvos;n 	• . 

App1ic'tlun No. 1395/86 

Gançjadhara, S,'o. JoU2r2ioh, 
agd 34 years, Lcturr in 
Zooloçjy and Litnant in 
NCC 9 Karnataka Battalion 
Rural Coi1g, 
Ka rriakapura. 
(Shri 	palaro, Advr.cat ) 

Applicant 

 • 

 
The Diractor Grral of NCC t  
1ini5try of Dfinc 	\o.4, 
West Block, R 0 K.Puram, 
NL Dihi-56. 

The Director of NI in 
Karretake & Goa, 
No. 31/I, Aga Abbas Ali Road, 
Sivanchatty Gardens, 
f3ang2lor-42. 

The Officer Commending i"o.9, 
Kerriataka BN NCC No. 564, 
Second Cross, II Block, 
Rabindranath Tagore Nagar, 
B a no a I or 32. 

Sri.H.K.Hombalw Gowd, 
Major, Redr in Chmistry, 
Rural College, 
zrekapure. 

This Ptincipal, 
Rura1 Coilge, 
Kanakapur. 	 06 

JHR I .N .r3ASPJAAJ, 	cvucat 	) 
b 00 nci t rt s 

Tht aflphiCat.LOn h 	cju.e up f:r hring jf':jrc 

CoUrt today, Thn r1rnb'rs mech; th. following : 

0 RD ER 

This case us ca1ic out several tim5 but 

rone app2red for the applicant. ie, thrfor, 



proceeded to c1 i3.os of the matter with the assistance 

of Shri T. 3E 'aralu, counsel for R.1 tu 3 and 

- 	 Shri Narjurda Reddy, counsel for . 4. 

The grievnc of the. applicant is against a 

ittr dated 24.1.64 addressd by th Oficr Comman 

ding (DC) 9 Ksrratsfra :ttalion NCC Qangalore to the  

Prrcipa1 of th RL;ral College at Kanokapura by 

which R.4 	iin atod 	CC Officr in place of 

tTh aiant r 	ur 	f 	JiJdg:T:nt of the 

High Court of Karnataka. Pspondent 4 had been d 

commssiond from the NCC nd the applicant appointed 

in his place earlii. Howeir, R.4 filed a writ 

Petifior :T fjro -17,ha High Court of Karr 	ko challenging 

h15 removal from the NCC. The High Court of Karnataka 

in rit pt1tIun No.14/30 roinstated R.4 who was 

noi to t piiicat, since this judgement had to 

be imi:iiemontsd R.4 had to be reinstated and since 

there was no other post to acCoI!lfncJdate the applicant, 

the lsttr had to be rljevd. 

Ujth Shri Javaraju and ShriRaddy inform us 

that R.4 hs attained t - 	of 45. Under Rule 22 

of NCI Ru1s 1979 a prsun can oontinu. as an officer 

in the NCC normally upto the age of 45 yat LI110ES 

the authoriti 	give him an extension under tb 

pru.'iso to th sid rule. Shri 3 	varaju informs us 

that no 	tnsior will b 	iartd to ,4. 	in vi.0 of 

this R 0 4 is likely to be rlivd of his post. After 

this th. grievance of the applicant will rot survivo, 



—3— 

We notice that in the impugned letter dated 24.1.84 

(Annexure c) OC 9 Karnataka Bn NCC has himself stated 

in para 3 that the case of theepplicart would be taken 

S 
	 up with the DC rcc for placing him on supernumerary 

list, which gives an indication that when a regular 

vacancy arises he might be absorbed. 

4. 	Having considered all the facts, we are of the 

view that the application no longer survives for consi 

deration. In the result the application is dismissed 

as having become unnecessary. No costs. 

— 

MEMBER ( ji  ) 
	

MEMBER ( AM  ) 

kam/2. 12. 19 86. * 


